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and O.A, 414 of 1993
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Mohan Kumar and two others - Aoplicantcs“m O. A.345/93
V. Balasubramanlan and 5 ot!‘lerAsppllcant (s) in o. A 414/93

N

Mr.Majnu Komath . ' in both -

: A.dvocate. for the Ap‘pluoant (s) cases
Versus
_Union of India rep.by Chaim%spondent (s)-

Railway Board and others 4

Mr, PA Mohammed_ th. proxy _Advocate_for the Respondent (s) in 0.4,
Mr. Thomas Mathew Nellimootil = in O, A.4i4i§3 345/93

The Hon'ble Mr. S.P.Mukerj i,A Vice Chaimman

The Hon'ble Mr. A.V.Haridasan, Judicial Member

Pl S

/

and- --- -

Whether Reporters of local papers may be allowed to see the Judgement? "*?
To be referred to the Reporter. or not ?

Whether their Lordships wish to see the fair copy of the Judgement?wQ
To be circulated to all Benches of the Tnbunal?\vo

JUDGEMENT .

(Hon'ble Mr.S.P .Mukerji, Vice Chairman)

Ve have heard tle learned counsel for both the

parties on thfse two applications toqethér as common

PERY

question§of law, facts and reliefs are involved.  The

learned counsel ‘for the applicants in both the .Cases

] ¥
agreed that in view of the recent decision of the _
»
Hon'bleSupreme Court in Indra Sawhney and others etc.etc.
N
etc.ete, JT 1992(6) 8.C, 273,
VS°UOI & otherspe would not press for the second rel"ief |
> . :
regarding application of 40 point roster to posts in-

stead of vacancies." Regarding Seniority List of f{'}
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o - . the leérned,counsel
s f—

~for the respondents on 1nstructions fromnthe res—
pondents 1nd1cated that this Snnlorlty List 1s st111

provislonal ahd is under the process of finalisation

after consideratlon of the objections raised by all
' both

N concenred includmg the appllcants in/these appli-

cations., The learned counsel for the respondents
assures us that thevflnallsation w11i be done as
expedltioulsy as pOSSible aﬁd any promotlon made on
the basis of the prov1sional Senlorlty List w1ll be

provisional and subgect to the flnal Senlority List

and each promotee Shall be informed accordingly.

2. In the _abdve light the learned counsel for

the applicant agreéd to this dispensation{

v e

EV AccorQiqgiY alléwingVM.P.‘for joint appLiqat—_
- ibn we admit these épplications and dispose of them

with the dlrectlon ‘to the respondents to finalise‘thé
jprov1sional ‘

/Senlority List at Annexure- (0 A, 414/93) and IA and

"IB (O.A. 345/93) in accordance‘with law and after

'taking~into account the objections raised by the

applicants beforé-us and others, as expeditiously

as possible and at any rate within a period of three
months from the date of receipt of a copy of this

judgnent. , The applicants before us will be at

ved3

i

1
p



) TR AN v s Mty . .

s

g

liberty to move appropriate legal forum, if so advised

and in accordance with law, in case they feel aggrieved

by the outcome of the finalisation of the Seniofity

List.

There is,&0 ¢rder as to costs.
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(A.V.Haridasan) (8. P.Mjkerj 1)41
Judicia_.l VMember ; Vice Chalnnm
18.3.93
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